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(Smt.Lakshni Suaminathan) (3.
A

IN THE cevTRaL ADMTMTSTRATT VS TRTRINAL
PRIMCIPAL BENCH
NZW DELHT

0.A. No, 2463/91 Date of darision 6-3-199g

Hon'bls Shri 5.7, Adin=, Mamber (1)

Hon'bls Smt.Lakshmi Swuaminathan, Maphap (1)

Shri 2ila Singh )
son of Shri Mukhtiasr Singh
residant of B-129,Javahar Park
Near Khanpur, Daoli "oad,

New Dglhi-110062

’

. ‘e e ADDliCaﬂt
(Non= for tha anplicant)

Vs,

1. The ‘nion of India throuah
Secretary, Ministry af Finance,
Deptt,~f Revenua,

Cantral Sectt. North Block,
Mew Delhi-1

2. Central Board of Exeise & Customs,
throuqh Secretary, Cantral Bgard of
Ixcise & Custonrns, Cantra? Sactt,,
dorth Block, Moy Delhi-110001

3. The Collector of Customs, eee
».VCqstQms.quﬁCentpal\Egcise Collectorate,
Central Revenue Building,
Indraorastha Estate, New Dalhi-110002

R
N

4. The Daputy Collector(P&c) ,g&
Customs and Central Excise Collactorats, ;
Central Revenue Building, !
I.?7.Estate, Neuw Delhi-110002

ees espondente

CEETR A

(Nons for the raspon-ants )

O RDE R (ORAL) ‘ LomE

(Hon'ble Shri S.8. Adige, Mamber (A)

We note that the annlicant has consistently hoan
from not 4

absant/15-1-1996 onuards, He was ;;i absentjonly on 16.1,96

but also on 16.1.1992, 11,3.92, 30.4,1992, 6,7,92, 27.0.0c
3.11.199%, 24,11,1995, 27.11,1995 and anain on 1F.1.1006. Mg
also hote that frash notice was directed to ha issysd to the
applicant on 3-11-1595 and =s 30 days have since axnired ©pom
thét date, it is presumaed that the said notice has heen servad

upon the apnlicant,

- » 1
In viauw of the consi~tant absznce nf the a-nlicant i+

eppears that he is no more interested in oursuinn this caga,

Accordingly this 04 is dismisced for default and NON=pros ~rukin
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